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Order dated 	n4 itAL' 

grjjvas Pat'aj is the App1ica in this 

case,Hjs father,Late 13.Apparao 2at-aik died prematurely 

an 25.12.1968,while co-ti-u.jng as a i1a1 - sj i' the 

Eiect.Departmet of the South Eastern Railways at 

I1arapur, Applicant was a minor at the time of the 

death of his father and he attained majority in the 

year 19830  The mother of the Applicant,on 03031583 

represented for providing a compassionate appointmeflt 

which was rejected on 18.11.1983.On 24.08.19849 the 

mother of the Applicant had applied to the Railways 

(for providing an employment to the Aplicant)on 

compassionate ground;in order to remove the distress 

coditior of the farnily.The subsequent representation 

of the mother of the App1ica't was also rejected 

on 27.06.1990.Thch the groud of rejection dated 

18.11.1983 is "ot clear the subsequert represetatjon 

of the mother of the Applicant was rejected on the 

gound that the claim for compassio-ate appointment 

lapsed after five years from the date of death of her 

hushad i.e. on 25.12.1968n the said premises,this O.A. 

has been filed under section 19 of the Administrative 

Tribunals Act,1935 with a prayer for issuance of a directjo 

(to the Respondents) to provide a compassionate appointmeflt 
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to the Applicant(ir order to remove the distress/ 

jndi!ent codition of the family)asi''g on the 

circulars of the Railway I3oard empowering the General 

Man amer of the Railways to condone the delay upto 20 

years 

Respondents have al so filed the i r counter 

mainly alleging that delay defeats the cise for 

providing appointment on compassionate !round.that 

gince the Applicant has raised a grievance(for 

compassionate appojntment)after ase-e-f---3e-

years ,he is not entitled to get any relief as claimed 

y him in this Original Application. 

Learned Counsel for both parties have been  

heard and the materials placed on record have been  

pe rused 

At the outset, it is worth to note that the 

sole ad whole object of the scheme for compassionate 

appointment is to mitigate the hardship caused â.ie to 

untime death of the sole bread earfler of the family. 

Hypertechnicality therefore, should not stand on the 

way of dispensation of justice;as it is observed Joy 

various courts that, ordinarily, a liti!ant does not 

stand to the benefit Joy lodging an appeal late The 

higher authorities are respected not on account of 

its power to legalise injustice on techrical grounds; 

it because it is capable of removjng injustice and is 

expected to do so.Durirg the course of ar!umevt,it 
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has been brought to the notice by the learned counsel 

for the Apolicat that the Railway Ibard has empowered 

the Gener1 r1ara4yer of the concerned Railways to condone 

the delay upto 20 years ir, the matter of providing 

compassioate appointmet,Havjng gone through the 

circular pro&ced by the Applica-t,it is seen that the 

Railway l3oard/Mi.-.istry of Railways has coferred the 

powers consciously on the Gereral Ma-sager of the 

aailways,to co'done the delay upto 20 years(in the 
rar,ting 

matter ofLcompassionate appointrnert) only to see that 

deservi'-'g cases should not be thrown to the wind merely 

on the ground of delay and, that being so,the Respondents 

should not have rejected the case of the Applicant on 

the ground of clelay,without considering the indigent/ 

distress condition of the family; which is also the 

paramount condition of the schemejowever, since there 

is no adequate elanatjon available on record for such 

long elayven for approaching to this Tribunal, after 

passirg of the order of rejection)it is not desirable 

to interfere with the same but,at the sme tine, 

i order to disperse justice,the Ge'eral Marager of 

South Eastern Railways at Garden Reach (Respoent 

No.1) is hereby impressed UpOn to recosider the 

grievance of the Applicant(as made under Anre3&tre4 

dated 22149;through his Advocate) for providing 

him an employment On compassionate ground (by making 

an enquiry a1tt the indigent condition of the family) 

and if the General Manager of the Railways concerned is 

of the opinion that the indigent condition of the family 



still persists,then he should b the reedfu1(y 

utilising his power of re1axatio)j', the rnatter,•for 

the ends of justice. 

5 0 	with U'le above observations and directions, 

this O.A. is disposed of,o costs 

NO 	MOAN?4 
MEMJ3R( JUDICIAL) 
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